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1.25.1.96 Heard learned counsel for the 

Applicant and also the learned senior 

Standing Counsel (Central), Mr. AShok 

Mohanty, who was present in the Court. 

The Original Applicti 	is 

dispoEed of with a djrecticn that if a 

se le Ct I cn has n 0t be en made and 

appointrient letter issued till today, 

then the cand Id ture of the applicant 

'hal1 aiso be Considered, and his 

uitaility and eligibility (according 

the deoartmental rules) shall be 	 ll 

jdjudged alongwith other eligiole 

andidates, including preferens, if en 

hat are required to be granted to the 

candidates such as the applicant. 

Should the applicant have any 

grievance thereafter, he is at liberty 

to agitate his corrlajnt subsequently. 
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Thus, the Origa1 App1icati 

is finalty disposed of. No costs. 
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